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THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) BILL, 2025

ARRANGEMENT OF CLAUSES
Clauses:
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3. Repeal and Savings.



Bill No. 4 of 2025.

THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) BILL, 2025
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Indian Stamp Act, 1899 (Act No. 2 of 1899), in its application to the
State of Himachal Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:-

1. Short title and commencement.—(1) This Act may be called the Indian Stamp
(Himachal Pradesh Amendment) Act, 2025.

(2) It shall be deemed to have come into force on the 18" day of February, 2025.

2. Amendment of Schedule 1-A.—In the Indian Stamp Act, 1899, as applicable to the
State of Himachal Pradesh, in the Schedule 1-A,-

(@ in article 23, in the proviso, at the end for the sign “.”, the sign “:” shall be
substituted and thereafter the following proviso shall be inserted, namely:-

“Provided further that where permission for conveyance of property is granted by
the State Government under section 118(2)(h) of the Himachal Pradesh Tenancy
and Land Reforms Act, 1972; the Stamp duty shall be charged at the rate of 12%
of the market value or the consideration amount, whichever is higher, irrespective
of gender, subject to the minimum of rupees one hundred and duty rounded off to
nearest rupees ten.”;

(b) in article 35,-

(i) in clause (a), at the end, for the sign “.” the sign “:” shall be substituted and
thereafter the following proviso shall be inserted, namely:-

“Provided that where permission for lease of property is granted by State
Government under section 118(2)(h) of the Himachal Pradesh Tenancy and
Land Reforms Act, 1972; the stamp duty shall be charged at the rate of 12%
of the market value of the leased property subject to the minimum of rupees
one hundred and duty rounded off to nearest rupees ten.

Formula for calculating stamp duty on lease deeds in such cases of
permission under section 118(2) (h) of Himachal Pradesh Tenancy and Land
Reforms Act, 1972:—

12% x market value x (period of lease)/100"; and



(if) in clause (b), at the end for the sign “.” the sign *“:” shall be substituted and
thereafter the following proviso shall be inserted, namely:-

“Provided that where permission for lease of property is granted by State
Government under section 118(2)(h) of the Himachal Pradesh Tenancy and
Land Reforms Act, 1972, the stamp duty shall be charged at the rate of 12%
of the market value of the leased property or the whole lease amount which
would be paid or delivered under such lease, if any, whichever is higher,
subject to the minimum of rupees one hundred and duty rounded off to
nearest rupees ten.”.

3. Repeal and Savings—(1) The Indian Stamp (Himachal Pradesh Amendment)
Odinance, 2025 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the Ordinance
so repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.

STATEMENT OF OBJECT AND REASONS

The rates of stamp duty in respect of various instruments under the Indian Stamp Act, 1899
as applicable in the State of Himachal Pradesh have not been found to be rationale and are being
revised in a phased manner. Since, in the Act, rates of stamp duty in respect of instruments for
transferring the property with the permission of the State Government under section 118 (2) (h) of
the Himachal Pradesh Tenancy and Land Reforms Act, 1972 have not been mentioned, therefore,
they are required to be specified.

Since the Himachal Pradesh Legislative Assembly was not in session and the amendments
in the Indian Stamp Act, 1899, in its application to the State of Himachal Pradesh, was required to
be carried out urgently, therefore, the Governor, Himachal Pradesh, promulgated, under clause (1)
of article 213 of the Constitution of India, the Indian Stamp (Himachal Pradesh Amendment)
Odinance, 2025 on the 13th day of February, 2025 and the same was published in the Rajpatra
(e-Gazette), Himachal Pradesh on the 18th day of February, 2025. Now, the said Ordinance is
required to be replaced by a regular enactment.

This Bill seeks to replace the said Ordinance without modification.

(JAGAT SINGH NEGI)
Minister-in-charge.

SHIMLA:
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